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CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL f
; r

N E W D E L H I

O.A. No. 1708 of 1990
T.A. No.

DATE OF DECISION 5 ;) f ^

R.R. Mittal Petitioner

GP ^ingh wif-h .<;iiri rTiirmpai-. Singh Advocate for the Petitioner(s)
Versus

Union nf Tndia ^ Respondent

Shri J.C. Madan Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. J Ram Pal Singh, Vice-Chair man (J).

The Hon'ble Mr.l-P- Gupta, Member (A).

^ 1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

\ ' 3. Whether their Lordships wish to see the fair copy of the Judgement ?

, 4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgment of the Bench delivered by Hon'ble Shri

LP. Gupta, Member (A).)

JUDGMENT

In this application filed u/s 19 of the fldfiiinistrative

Tribunal Act 1935, the applicant had joined Delhi i^Ulk Schama

'on 1.4.60 as Upper Diuisian Clerk, He uas prarrfoted to the

pssts sf Hsad Clerk and Offics Supsrintsndent in stages.

He hald current charge af the psst of Assistant Administrative

Officer ffam 12.2,87 to 31.10,88, He wentTdBputation ts
ths Ministry .f Textiles u.e.f, 1.11.88 as Supsrintsndent,
yhil® an dsputatisn he got prafarma pramgticjn tQ the post of
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I
Asstt.•Adminisfcrativt! Officer

/in the scale «f Rs.2Q00-32QQ y.s.f. 15.U90 in the
O^ahi r.ilk Schcme (OMS) ansi this arganisatian als« urate C
D8Val«Pfn®n^ Camrnissianar(Hanallaams) undsr Ministry »f
Textila tm ralie\/e the afficer t« enable him ta jain.

The applicant uas relieveai ®n 2.4,90.

2.. an reparting far duty in OnS, ho faunil that

Shri R.S. Rauat (R.spdt. 3), juniar ta him uas pram.ted

as Administrativa •fficsr •n a^-hac basis fram 1.4.30.

3. The applicant has rsquasted f«r the relief that the

respunaiBnts bs directed ta canvsne a DPC far ragular

pramatian ta the past af Administrative afficer uhich

"^1 fell vacant an 1.4.90 and ta pramote the applicant sn
ad-hoc basis retraspectivaly since his junisr uas pramated

an ad-hsc basis.

A- The argument sf the learned Caunsel far the

applicant uas that the applicant fulfilled the eligibiiity

Cisnditians af the Recruitment Rules. Ha uas senior-mast

Assistant Administrative Officer as an 15.1.1990 and uas

abave Shri R-3. Rauat. This seniarity list uas circulated

by D1*13 vide their letter 12-5/90 Estt.(Spl) dated 30/3/91
f

inviting ebjsctisns. Since the past »f Administrative

Officer is regular and has fallen vacant an retirement sf

the incumbent, it should be filled, an regular basis and

nat an ad-hac basis. Even if it has ta be filled an

ad-hac basis, his claim has ta be preferred ta that af

Shri Rauat, uha is juniar.

5". The learned Caunsal far the respsndent cantended that

the saniarity list is still nat finalised. Respanded N9.3-

uh© has been pramasted an ad-hac basis as Aelministrative

Officer bslangs ta SC.cammunity and the pramatian past
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fail at the reserusci paint in ths raster.

In visu Ef the fact that a SC candialatc (junisr isr

seniar t® the applicant) has bean pramoted against a

~ resaervad paint in the raster, ths applicant cannat

be giuen the relief sought far. Haucwar the learnai

C«unsal far ths applicant disputed that the prsmotiDn

past uas at a reserved ptaint.

7. In the cantext sf ths abssrvatisns in the precseding

para uhile ue dismiss the applicatian an the premise that

^ the post uas a reserved ©ne^ue als« direct the R«spdt.N®.2

ta ;I

1 • i) finalise the seniority list S^th^r 6 months from
the date «f receipt af a capy af this -ardsr .

/•

Since tha list was circulated a year back anei

as thsre are anly 5 names therein, out af u/hom

perhaps 0n® uauld have svan retired, it shauld

not be difficult ta settle the list quickly.

ii) canuene a DPC far regular appaintmjsnt within

^ 2 mamths thereafter.

iii)the DPC shauld be given the carrect pasitisn

regarding reserved ar unreserved pasts accardinq

tiB the reservatian raster, '

8- If the applicant is aggrievari by tha recammendations

af DPC ar actian therean, he is free t»'maoe this Tribunal.

I

9. There is na ardor as ta casts.
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